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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 8th March, 2018
No.10-HLA of 2018/9/3934.— The Haryana State Higher Education Council Bill, 2018, is

hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 10- HLA of 2018.

THE HARYANA STATE HIGHER EDUCATION COUNCIL, 2018
A
BiLL

to promote academic excellence and social justice by obtaining academic input for policy
formulation and perspective planning, ensuring autonomy and greater accountability of all
institutions of Higher Education in the State and guiding the growth of Higher Education in
accordance with the socio-economic requirements of the State as per the requirement of
Rashtriya Uchchtar Shiksha Abhiyaan and for matters connected therewith or incidental thereto.
Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows :-

1. (1)  This Act may be called the Haryana State Higher Education Council Act, 2018.
(2) Itshall be deemed to have come into force with effect from the 28th February, 2018.

2. In this Act, unless the context otherwise requires,-

(@)  “Chairperson” means the Chairperson of the Council;

(b)  “college” means a college or institution including autonomous college maintained or
approved or affiliated to any University which provides facility of studying in syllabi
from admission till examination;

(c)  “Commission” means the Haryana State Higher Education Commission constituted
under section 12;

(d)  “Council” means the Haryana State Higher Education Council constituted under
section 3;
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(e)  “Higher Education” means any education stream whether financial, technical including
research studies that leads to award of degree, diploma or certificate but does not
include Medical, Agriculture, Animal Husbandry and Horticulture stream;

f “institution” means an academic institution of Higher Education maintained by, or
admitted to the privileges of the University;

(9) “member” means a member of the Council and includes the Chairperson and
Vice-Chairperson;

(h)  “prescribed” means prescribed by the rules framed under this Act;
(i) “State” means the State of Haryana;
) “State Government” means the Government of the State of Haryana in the

administrative department;

(k)  “University” means any University established by an Act passed by the State
Legislature;

() “University Grants Commission” means the Commission established under the
University Grants Commission Act, 1956 (Central Act 3 of 1956);

(m)  “Vice-Chairperson” means Vice-Chairperson of the Council.
Constitution of 3, (1) The State Government shall, by notification in the Official Gazette, constitute the
Council. Haryana State Higher Education Council consisting of the following members, namely:-

(@)  an educationist with proven leadership qualities or a famous intellectual —
Chairperson;

(b)  an education administrator of all India repute who is or has worked at least on
the post of Professor or equivalent post — Vice-Chairperson;

(c)  Principal Secretary, Higher Education- Member Secretary;
(d)  State Project Director — Member;

(e)  arepresentative of Higher Education Department not below the rank of Deputy
Director — Member;

4] a representative of Technical Education Department not below the rank of
Deputy Director- Member;

(g) a representative of Finance Department not below the rank of Joint
Secretary — Member;

(h)  fifteen members from the field of art, science, technology, culture, social sector
and industry and professional Education etc.- Member:

Provided that ten members of the Council shall be from the State and five
members shall be from other States and shall be of national repute.

(i) Vice-Chancellors of any three Universities of the State — Member;
M two Principals of autonomous or affiliated colleges — Member;

(k) one member nominated by the Ministry of Human Resource Development,
Government of India — Member.

(2)  The Council shall be a body corporate by the name aforesaid having perpetual succession
and a common seal and shall by the said name sue and be sued.

(3)  The tenure of each nominated member shall be for a period of six years and one-third of
the members shall retire after every two years. The Council shall nominate seven new members in
every two years.

(4)  The meeting of the Council shall be held once every three months.

(5)  The quorum of the meeting of the Council shall be one-third of the total number of
members including the Chairperson and the Member Secretary.

(6) The headquarter of the Council shall at such place, as may be specified by the State
Government.

First 4.  The first Chairperson of the Council shall be appointed by the State Government and shall
Chiarperson. continue as such till the Selection Committee selects a Chairperson under the provisions of this Act.
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5. (1)  There shall be an advisory committee consisting of three members who shall be
reputed academician or famous intellectuals for the selection of Chairperson of the Council.

(2)  Out of the said three members, two members shall be nominated by the Council and
one member shall be nominated by the State Government.

(3) The member nominated by the State Government shall be the Chairperson of the
Advisory Committee.
6. (1)  The tenure of the Chairperson shall be for a period of five years.

(2)  The Chairperson may be removed by the State Government, if his work and conduct
is found unsatisfactory.
7. The Selection Committee consisting of the following members shall select the Chairperson
on the recommendation of the Advisory Committee, namely:-

(@)  the Speaker of the State Legislative Assembly;

(b)  the Chief Minister;

(c)  Leader of the Opposition in the State Legislative Assembly.
8. (1) The Vice-Chairperson shall be appointed by a three member committee for a period
of five years. The Chairperson of the Council shall be the Chairperson of this committee. One

member of the committee shall be nominated by the Council and one member shall be nominated
by the State Government.

(2)  The Vice-Chairperson may be removed on the recommendation of the Council.

9. (1) The State Government shall remove a member if he,-
(@)  becomes an undischarged insolvent;

(b) s convicted and sentenced to imprisonment for an offence which in the
opinion of the State Government involves moral turpitude;

()  becomes of unsound mind and stands so declared by a competent court;
(d) refusesto act or becomes incapable of acting;

(e) s, without obtaining leave of absence from the Council, absent from three
consecutive meetings of the Council.

(2) On a controversy regarding the disqualification of a member, the decision of the
Chief Minister shall be final.

(3)  No person shall be eligible to be nominated as a member of the Council unless he is
a graduate.
10.  The duties and functions of the Council shall be,-

(i) to implement the decisions of the Commission;

(i) to frame policy of Higher Education for the State (Future Planning, Annual Planning
and Budget);

(iii)  to help the Higher Education Institutes of the State in planning and implementation;

(iv) to coordinate between the top institutes of education, regulatory bodies and State
Government;

(v)  toinvigilate and implement the planning of Higher Education;
(vi)  to manage, frame information system and its maintenance;

(vii) to collect data pertaining to Higher Education at Government level and institution
level from time to time;

(viii) to evaluate the institutions of Higher Education in the State in accordance with the
key performance indicators framed by National Higher Education Mission and if
required, make parameters;

(ix) to plan and suggest measures for the continuous growth in teaching quality and
research in the State;

(x)  tosuggest reforms in examination system;
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(xi)  to make syllabi contemporary and relevant;
(xii) to encourage innovation in research;
(xiii) to safeguard the autonomy of the institutions of Higher Education of the State;
(xiv) to grant permission for the establishment of new institutions, colleges;
(xv) to suggest measures to improve the procedures of the recognition;
(xvi) to advice the State Government on investments in Higher Education;
(xvii) to advice the universities in making Regulations and Acts;
(xviii) to manage the amount received as contribution of National Higher Education Mission
through the State Government;
(xix) to make such procedures through which Grant in Aid of the State Government may be
transferred to the institution of Higher Education;
(xx) to make and follow a transparent procedure to transfer the financial aid to universities
and colleges under National Higher Education Mission.
g/lgj;lcr:?s of 11. (1) The meetings of the Council shall be held as per requirement. However, it shall be

mandatory to convene at least one meeting in three months.
(2)  The Member Secretary of the Council shall convene the meeting of the Council on the
advice of the Chairperson.

(3)  The quorum of the meeting of the Council shall be one-third members of the total
members of the Council.

12. (1) The State Government may, by notification in the Official Gazette, constitute the
Haryana State Higher Education Commission under the Chairmanship of the Education Minister,
Haryana and such other members, as the State Government may deem fit.

(2)  The terms and conditions of the members of the Commission shall be such as may be
specified in the notification.

(3) The Commission shall make recommendations and suggestions for academic
excellence in the State.

13.  No act or proceedings of the Council shall be invalid merely on the ground of the existence
of any vacancy, absence of member or defect in the constitution of the Council.

14.  Any member may forward a resignation letter to the Chairperson but shall remain as a
member till he is informed in writing that his resignation has been accepted by the Chairperson.

15.  The members shall be entitled to receive such travelling allowances, daily allowances, local
expenses and participation fees, as may be specified by the State Government.

16. (1) If any emergent vacancy occurs due to death, resignation, retirement or any other
reason, the State Government shall nominate or appoint a member.

(2)  The tenure of the new member shall be for the remaining tenure of that member against
whom he is nominated or appointed.
17. (1) The accounts of the Council and the annual report of accounts shall be maintained in
such manner, as may be prescribed.

(2)  The accounts of the Council shall be audited by an Auditor appointed by the Council.

(3) The Member Secretary shall be responsible for the publication of the annual report and
make available the sealed copy of report to each member and presenting the same before the Council
for approval.

(4)  Mistakes and irregularities pointed out by the Auditor shall be rectified by the Council
following due procedure.

(5)  The audited report of the accounts of the Council shall be presented to the State
Government within prescribed time limit alongwith the comments of the Council.

(6)  After receiving the annual accounts and audit report, the State Government shall
present it before the State Legislature as soon as possible.



HARYANA GOVT. GAZ., (EXTRA.), MAR. 8, 2018 (PHGN. 17, 1939 SAKA)

857

18. (1) The Council shall present the annual report of its activities every year before the State
Government.
(2)  After receiving the annual report, the State Government shall present the same before

the State Legislature at the earliest.

19.  No suit, prosecution or other legal proceedings shall lie against any public servant or the
State Government in respect of any damage caused or likely to be caused by anything which is in
good faith done or intended to be done in pursuance of this Act or the rules made thereunder.

20. (1) The Council may appoint such officers and employees as may be deemed necessary
for smooth functioning of the Council.

(2)  The terms and conditions of the service of the officers and employees of the Council
shall be such, as may be prescribed.

21.  The members, officers and employees of the Council shall be deemed to be public servant
within the meaning of section 21 of the Indian Penal Code, 1860 (45 of 1860).

22.  The Council may make such regulations which are not in contradiction of the provision of
this Act and which are essential for the function of the Council.

23.  The State Government may make rules to carry out the purposes of this Act.

24, (1) Ifanydifficulties arise in giving effect to the provisions of this Act, the Government
may, by order, make such provisions, which are not relevant to the provisions of this Act, which
appear necessary or expedient.

(2)  Any order made under this section shall be placed before the State Legislature.
25. (1) The Haryana State Higher Education Council Ordinance, 2018 (Haryana Ordinance
No.3 of 2018), is hereby repealed.

(2)  Notwithstanding such repeal, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The National Education Policy and Rashtriya Uchchtar Shiksha Abhiyaan recommend that State level planning
and co-ordination of Higher Education including University Education shall be done through an independent,
autonomous council for Higher Education. The State Government considers it expedient to establish a State Council
for Higher Education as a collective of the Government, Universities, academics and experts with a view to forge a
synergic relationship among them by occupying an operational space between the Government and the Universities and
Colleges on one hand and between the Universities/Colleges and apex level regulatory bodies on the other. The
Government further considers that by establishing the Council it would create an enabling environment for-

(@)  Promoting academic excellence and social justice by obtaining academic input for policy formulation
and perspective planning.

(b)  Ensuring autonomy and greater accountability of all institutions of higher education in the State.

()  Guiding the growth of higher education in accordance with the socio-economic requirements of the State.

Accordingly, itis proposed to establish the Haryana State Higher Education Council as an autonomous authority.
Hence, this Bill.

RAM BILAS SHARMA,
Education Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 8th March, 2018. Secretary.



HARYANA GOVT. GAZ., (EXTRA.), MAR. 8, 2018 (PHGN. 17, 1939 SAKA) 859

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 22, 23 of the proposed Bill authorize the Government to make regulations and rules respectively to carry
out the purposes of this Act.

The above provision of the Bill regarding Delegated Legislation are thus of normal type and are mainly intended
to cover matters of procedure. Hence, the memorandum regarding delegated legislation as required under Rule 126 of
the Rule of the procedure and conduct of Business in the Haryana Legislation Assembly is enclosed.
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P Hab BT
fafm a9 @
97feT |

e g9 &
97feT |
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24. (1) I 39 fRfTq & Sudyl & I ©U < H BIS BfoAg SO Bl ©, a
WRPR, Y R U IU&e, Sl 39 AMRFH & Iuael § GETd 9 8 TAT Sl Aaedd AT
FAE Tl 81, BR Al B |

2) 9 YN & ASH BT AT BIS MY, TN AV B HHeT I[&T ST |
25. (1) ERAOT 59 Iegax Rrem uRug e, 2018 (2018 & ERATUN AT H&T
3), 39® g1, MRRT fvar <mar 21

2 I fRET & B U, Sa AR B I DI TS BIg G AT DI TS BIg
HRATS 39 AR B 3 B TS B 91T AT BT TS PIs HRATS AH S |
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Igavl U9 SRl &I faaor

MR e AT vd Iy Seeer e v @7 SR © s wR W [eafdererd Rer |fgd
IR Rem @1 AT g qeag W, eue 5y Seadr R aRyg & Ared | 81| IS WRGR YIS
THsI & b sRaon Swaar Rem uRye & mu=r & 579 o WRaR, faevafaarer, Afére s vd fagys
P FEANT I U FIRAT 991¢ e g1 favafdener, weifdereral td oy WReR # Swadx e & ddy #
T 99 9o, e g1 fazafdemerl ik Asifdene™l @ ST wR @ e dwerell & A1l AhRIHd
Hdelt @1 T 81 | | uRyg @I e 9 i Sgew gof -

(@) SR e & &3 #§ Afa v g wfdsr @ Dome g reR STk R sd # amiie

Td Jepeedl I 81 A |
@) g S G ITaar e SRl | w@riedar d SiRicddr @ ael a9 |
(M T TE I S ARG Ua AMiE S @ avdddl & AR Seadk e @ fawn ud ey

oI Ao FiRa & 9@ |
yxaifad 8 o gRamon wsg Seadr e uRg te W@ SR & ©9 # wId o 5 |
3 foet Uga B |
I fyam o,
Rrem w41, sRkarom |
EESINE 3RO B0 Aad,

fosiie 8 .m?f(, 2018. afq |
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yaEeH U & IR 99
qIdTfad faee &1 @vs 22, 23 39 fRS & IR @ Ua = Haer fafew 1d s a9 3
SIfdaat yeargad o 2 |

9 fade & Sad urad™ S f geimEeE QU @ wWEiid § @M SMERY & 7 3R gHdT R
SESYY UfhdT & AME! B MRVl HRAT & | 31 BRI faue ded & Ufthar vd &1 ddared & 99 126 &
e aifod ymare I &1 S Hol e & |
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